FORM LD-3
FORM OF COUNTER-STATEMENT
[Section 11(2) , Rules 34, 64]
(To be filled in triplicate)
for the registration of a

In the matter of an ‘opposition/cancellation no. to application no.

semiconductor integrated circuit layout-design.
I/ we' —— the applicant(s) for registration/registered proprietor of the above semiconductor integrated
circuit layout-design, here by give notice that the following are the grounds on which 1/we rely for my/our application:

1/ we admit the following allegations in the notice of ‘opposition / cancellation :

All communication in relation to these prowedinés may be sent to the following address in India®.

Dated this day of 20—

3

To

1. State full name and address. An address for service in India should be given if the opponent has no place of business or residence in India

2. To be stated only by an applicant who has given the address of his principal place of business or of residence in India but who desires to
give for the purpases of the opposition proceedings address in India different from that address.

3. Signature of the applicant or his agent (legal practitioner or registered layout-design agent or person in the sole and regular employment
of the applicant - see section 84.)

4. Strike out whichever is not applicable

5. Counter statement shall be addressed to Layout-Design Appellate Board in the case of cancellation of Registration or of assignment or
transmission of a layout-design (see rule 69) and shall be addressed to the Registrar of the Semiconductor Integrated Circuits Layout-

Design in the case of opposition to registration [see rule 33(2)].



